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& 
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 (Ǔनधा[रण वष[ / Assessment Year :2011-2012) 

Cypress Auto Private Limited, 
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Gamharia, Jharkhand-832108 

Vs. ITO-1(4), Jamshedpur 

̾थायी लेखा सं ./PAN No. :AACCC 7854 K  

(अपीलाथȸ /Appellant) .. (Ĥ×यथȸ / Respondent) 
 
 
  

िनधाŊįरती की ओर से /Assessee by : Shri Akshay Ringasia, AR 

राजèव कȧ ओर से /Revenue by : Shri Khubchand T Pandya, Sr. DR  
  

सुनवाई कȧ तारȣख / Date of Hearing :  03/09/2025 

घोषणा कȧ तारȣख/Date of Pronouncement :   08/09/2025 
  

आदेश / O R D E R 
Per Sonjoy Sarma, JM :  

 The above captioned appeal is filed by the assessee against the 

order dated 26.06.2024, passed by the ld. CIT(A), National Faceless 

Appeal Centre, Delhi for the assessment year 2011-2012. 

2. At the time of hearing, ld.AR fairly submitted that the assessee has 

availed the benefit under the VSVS Scheme and the matter has already 

been settled before the competent authority. The assessee already stated 

the facts before the Bench on 06.03.2025 by filing an application for 

withdrawal of the appeal and the prayer of the assessee was considered 

by the Bench, however, the appeal is again listed today for adjudication. 

The contention of the ld. AR is that since the appeal was already withdrawn 
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vide order dated 06.03.2025, therefore, this Bench needs not to adjudicate 

this appeal and accordingly the appeal may be treated as dismissed as 

withdrawn since there is no issue involved for adjudication  

3. Since, it was already dismissed as withdrawn on the prayer of the 

assessee vide order dated 06.03.2025, considering the submission of the 

assessee and since the ld.Sr. DR has no objection, therefore, recording the 

submission of the ld.AR of the assessee, we feel it necessary to dismiss 

the appeal of the assessee as withdrawn as per the order dated 

06.03.2025. 

4. In terms of the above, appeal of the assessee is dismissed.  

Order pronounced on 08/09/2025. 
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